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K in this application under section 19 of the 

Adrninistrativ Tribunals Act,1985, the Petitioner 

prays for a compassionate aorointment, 

hortly stated the case of the petiticner is 

that her father Abhaya Charan Nohanty died in harness 

on 28th 1;ovember,1991 while Serving as Extra Department-

al Branch Post Master in Arisandha branch Post Office 

hile he was aged about 63 years. Hence this application 

has been filed with the aforesaid prayer. 

In their counter, the Cpposite Parties 

tnainrained that two of the brothers of the Petitioner 

are already in Service and thereare lot of agricultural 

lands which can support the family and therefore  

	

appointment on compassionate ground is inconceivable. 	- 

I have heai Mr. L.R.Pattnayak learned counsel 

appearing for the Petiticner and Mr. Ashok Mishra, 

learned Senior Standing Ccunsel(Central)at a Consideble 

length.Compassic-iate appointments are made with the 

only intention to enable one rnerrber of the family to 

sustain livelihood of the rest of the members of the 

:amily. Here is a case where two brothers of the 

Petiticncr are already in services  It would not be 

just ano proper to order appointment of the Petitioner 

on compassiaiate ground keeping inview the aforesaid 

tacts and circumstances. While rejecting theprayer 

of the petitioner for compassinate appointment,I would 

strongly recornend the case of the petitioner to the 

hiaf Postmaster General to 	pathetjcaconsjder the 

case of the Petitioner who is a girl to be married 
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and in the preen day :f ociety a giLl ith a 

ervice will have smoother path for finalisation 

of her rnarriage.I hope and trust,the Chief Post 

1Later Cneral would extend his merciful attitude 

towarcs the petitioner and try to give her a 

appointment in se post office in any post whenever 

any vacancy OccuLE..I canpietely leave the matter to 

Lhe discretion Of the Chief post Iiaster General. 

5. 	Thus, the Original Application is accoingly 

(is:oed of ieavinc; the parties to bear their own 

CO t. 

 

CE CHAIRA. 
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